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THE DEPUTY MINISTER IN THE
JAINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Mr. varcoara
Smgh has made some very gooud sug-
gestions for the future Board which
will be elected. He has staled that
proper persons should be un the
Board and elections should take place
early,

18.00 hrs.

I do agree with him that elections
should take place carly. Sir, after
the Bill is passed in Lok Sabha it
will go to Rajya Sabha. Then 45 days
would be required for holding elce-
tions. We will take expeditious steps
to hold the elections and before the
end of the year it will be completed.

As regards the other suggestion for
future Board, I agree with him, when
it comes into existence it will be
able to act very competently,

MR. DEPUTY-SPEAKER: Now, the
question is:

(Railways), 1974-78 Y172

“That the Bill, az amended, be
p”m’u

The motion was adopted.

MR. DEPUTY-SPEAKER: Having
regard to the business before the
House and also to certain decisions
arrived at and agreed to by this House,
I have now to consider whether we
should extend the sitting of this House
today. I have stated before it is
somewhat irregular for any motion
to come before the House to extend
the sitting of the House, The Rules
give the Speaker power to determine
when the House should adjourn and,
of course, Speaker is expected to do
everything in consultation with and
with the consent of the House. I nave
had a letter from Shri Raghu
Ramaiah requesting that the House
should sit beyond this time. If that
is the pleasure of this House then we
sit till 7 p.m.

18 03 hrs,

SUPPLEMFNTARY DEMANDS ¥O¥
GRANTS (RAILWAYS)—1074-75

MR DEPUTY-SPEAKER: The
House will now take up discussion und
voting on the Supplementary  Di.-
mands for Grants (Railways) for
the year 1474-75 for which 3 nows
have becn allotted,

Demand No, 4—Working Expenses—
Administration

MR. DEPUTY-SPEAKER: Motiun
moved:

“That a Supplementary sum no!
exceeding Rs, 8,81,82,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in €3
pect of ‘Working Expenses—Ad-
ministration’.”
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Demand No, 5—Working Expenses—
Repairs and Maintenance

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceedings Rs, 28,20,00,000 be granted
to the President to defray the
charges which will come in course
ot payment during the year ending
the 31st day of March, 1875, in reg-
pect of ‘Working Expenses—Re-
pairs and Mantenance’.”

Demand No, 6—Working Expenses—
Operating Staff

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 20,16,47,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Working Expenses-Operat-
ing Staf’.,”

Demand  No, §-Working Expenses-
Operation other than Staff and Fuel

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,34,25,000 be pranted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of "We.«ing Expenses—Opera-
tion other than Staff and Fuel'”

Demand No, 10—Workmg Expenses—
Staff Welfare

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 2,01,66,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-
pect of * Working Expenses—Staff
Welfare'.”

There is a large number of cut
motions to these Demands, Hon.
Members present in the House who
degire to move their cut motions may
send slips to the Table within 15
minutes indicating the serial numbers
of the cut motions they would like
to move. They will be treated as
moved.

SHRI S, M. BANERJEE (Kanpur):
Sir, I rise on a point of order. My
point of order is my apprehension has
come true. Sir, if you see he is de-
manding Rs. 56 crores and 44 lakhs.
That day when it was being presented
I had an apprehension and I wanted
to put before this House that this
must include the amount which is
likely to be needed for those thousands
of railway employees—whether tem-
porary, permanent or casual—who
are still rotting on the streets be-
cause of their taking part in the
strike of May 1974. We were assured
that the cases have been gympatheti-
cally considered, The hon, Minister
made a statement to this effect. But
{f you see under no head any amount
has been provided for.

My point of order 1s they must re-
submit with a provision whatever
provision they anticipate, for all those
employees who have been dimissed
or discharged if they are taken back,
the amount that will be needed if
they are taken back, because other.
wise, I am afraid that the Railway
Board, as they are, may not agree to
take them back on the ground that
no funds have been provided for,
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“The President shall in respect
of every financial year cause to be
laid before both the Houseg of Par-

liament a statement of the estimat-
ed receipts and expenditure of the
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Government of India for that year,
in this Part referred to as the

“annual financial statement”.
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“Nothing here-in-before contained
shall be deemed to prevent the pre-
sentation of the Budget in two or
more parts and when such presenta-
tion takes place each part shall be

dealt with in accordance with these
rules ag if it were the budget.”
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1 oY ooy §, FH R §, 59 TR
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SEPTEMBER 7, 1074
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1949 %Y qrw gur § 1 v v ¥ daw

qge fg=ar 93 30 e M AR ww
# ur awar §

“This Assembly after considering
the recommendations of the Commi-
ttee appointed in April 1949 to
review the convention relating to
the separation of railways from
general finances which was adopted
under the Assembly Resolution
dated 20th September, 1844 and in
supersession of that and all previous
resolutions on the subject resolved:

(a) That railway finances shall
continue to remain separated
from general finances.’
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grer ®R fraw 213-F T qfry
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gigm ey Hagay WA N
qdr § =ar?



#77 Supplementory D.G. BHADRA 16, 1806 (SAKA) (Raslways), 1074-75178
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St we, ferd gw WY W Fram
{-tfremr @Y ~100 £09-M% ¥®
# & o opver frar & sdife ag aga
T # Wx w53 v & 3Iq & Afe
® war §-g AWAT FFEAT § —

“They are a state undertaking
run by the state, controlled by the
state, wholly managed through
officers of the state although they
naturally they form a separate
department of the state”

a8 el famamr o gt qafr o
g-AfFr g7 arErdy faam w1 @
FIROET & 98 97 27 § 57997 # )

o FF MM FAT WG § At
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gT 265 ¥ FET 04T § —

‘“No tax shall be levied or col-
lected except by the authority of
law ”
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ez ¥ 7t o T ¥ Qe I
wry § 7w & WE o w7 dew
20 ¥X IHIT § —

‘The Central Government may
by general or special order fix maxi-
mum and mummum rates for the
whole or any part of a rallway and
prescribe the conditions under
which such rates will apply”
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g 1 H% g AN, SR AN
® a1 3 gur 2 awnd QW) gy o
waeqr @A & are ¥ W wifgd
JUTEAN HEET, WY F A 7 AT
7 @ 9%, 19 fad § sod g Afew
% 9§ T AQ@T § —

“When we are considering the
general budget or general supple-
mentary budget, we get an oppor-
tunity to discuss both the demands
as well as taxation proposals. While
we cannot increase the demands or
increase the incidence of taxation,
Parliament can suggest  cuts
through cut motions and amend-
ments. We are denied the opportu-
nity to reduce the burden of rail-
way fares and freights through
amendments.”

MR. DEPUTY SPEAKER: What is
it that you are reading?

ot e forrd @ F wow qm Arfeq
Y 9% @1 g—8¥ 77 22 wEA 1 2o
qT—ATT FT T F1 3@ Afsd—

gady a7 g

‘Under the Raillway Act I find no
provision for laying of the orders
an notifications 1ssued under sec-
tion 29. So we have no opportunity
to move amendments to those orders
as can be done in respect of other
statutory orders, notifications, rules.
ete.

By grdw § qi § avw
v & TRy § | AY g7 adved
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aam fadar | A @y wAeARy
FT T {IT—AR §F FT JATHT M@

dradr ara—

“When statutory orders, notifica-
tions, ete. are laid on the Table,

not only can Members move
amendments but they could also be
considered by the Commitfee on
Subordinate ILegislation. Now I do
not know whether our Committee
has ever nonsidered or can under
the law consider orders, notifica-
tions, ete, issued under section 29
of the Railway Act.

yaremaliEa, T AT XA A1
syt & g ¥ w1 faofg &9 1 ag 9T
gAY afrdY &, 3 UT AT AT @
w1 ATeEd, &9 § guTT AT wfed,
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ot wq fARd . 97 THT FAQT AT
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¥ Wy gw AT & g A, fees
T¥ F94 % ford ATTT 7GT &, 89 & WA
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MR. DEPUTY-SPEAKER: In the
first place, why this notice was not¢

placed before me.

st oy fosd - o A AT
& ferg agar g | &% wERT £ Al
¥ qF AT T E wE A
ferogsr srdelt @@ @ 1

MR. DEPUTY-SPEAKER: When

the Chair is to be seized of a problem

like this, I think it is proper that
those papers should be before me. I
had to ask for the papers. I do not
think that thig is a very happy state
of affairs. Anyway, the Railway
Minister can reply to this point of
order before I give my ruling.
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Limaye
had raised this point earlier and
written to us and we have sent our
reply to him. I shall read out the
position.

MR. DEPUTY-SPEAKER: It scems
that the hon. Member who raised the
pownt of order has had some sort of a
line of communication with the Minis-
ter because [ see that the Minister
has come prepared to  reply....
(Interruptions), I am not objecting to
that. That only person left completely
in the dark is the poor person sitting
i this Chair. Anyway I am seized of
this problem. My mind 1s not so slow
that I cannot understand what is go-
ing on.

SHRI L N, MISHRA: I came pre-
pared because he had written to us
and we knew he would be raising it.
We have written back to him alsc.

The point raised by Mr Limaye has
been every carefully considered by
the Ministry of Railwavs and it 1s
iound that it 1s not possible to accept
the suggestion. The present proce-
dure, according to which proposals re-
garding major changes 1n the fare and
freight structure are brought to the
notice of Parhament before imple-
mentation not withstanding the enabl-
ing powers under Section 29 s ade-
qeate. To this. Mr  Limaye has also
1eforred

The main purpose of Shri Limaye's
ruggestion appears to be to  have a
discussion in Parliament and parlia-
mentary approval ta proposals for in-
creasing the railway fores and freight
lates as when they are made. In this
connection, it may be appreciated
that the Demands for Grants are al-
leady subject to Parliamentary appro-
val and at that time an opportunity
15 usually availed of by the Houses
of Parliament to discuss the proposals
for inerease in fares and freight rates,

The Indian Railways Act itself is
under seruting in the Railway Minis-
try and it may be that in due course,
the Government might come up with

& Bill to repeal, amend or revise cer-
tain provisions in thig Act, I am inc-
lined to agree that it is out of date.
At that time also, Parliament will
have an opportunity to discuss the
need to change it and valuable sug-
gestions will be made by hon. mem-~
beis. We give the highest respect to
the House. 1ln my budget speech, I
had suggested that the increage in
fares and freight will come into ope-
ration from 9th September. But since
discussion has been delayed, we have
shifted that date from 9th to 15th
September. That means, till it iz dis~
cussed by both Houses of Parliament,
we are not going to give effect to the
proposals.

SHRI MADHU LIMAYE: When
iaxation proposals come, we can re-
duce them

MR DEPUTY-SPEAKER: 1 have
understood your point.

SHRI S. M. BANERJEE: What
about my point of order that no
amount hag been provided towards

the salarics ot those employees who
are hkely to be reinstated?

MR DEPUTY-SPEAKER: He has
no answer to that; I will give you the
answer It 13 a point of order and
ultimately the matter has to be decid-
ed by the Chair.

I will 1irst deal with Mr. Madhu
Lamaye’s point of order. I came to the
Chair because I had an 1inkling and
somemody whispered into my ear that
certain constitutional points of order
were likely to be raised and I did not
want a repetition of 5th Scptember,
That is why I have come here and
occupied the Chair even at thig late
hour.

In the first place, let me again for
the sccond or third fourth iime pay
my compliments to the hon. members
of this House. I am proud of this
House and 1T am proud of the mem-
bers of this House because each time
ag our Parliament evolves, as our de-
mocragy evolves. we are being ex-
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DMr. Deputy-Speaker
posed to new pressures and they have
got to be looked into. We have a ten-
dency to go by rulings in the past.
by precedents. Precedents are impor-
tant and we must always pay close
attention to them, but it will be very
wrong for us to go by precedents
blindly.

The other day, there was a ruling
given that a certain motion was accep-
ted at a particular time in the past.
We never bothered to see whether
the ruling was right or wrong. The
rulling of the Chair is a ruling. But
a rulilng cannot over-ride the rules of
the House or the provisions of the
Constitution. Where a ruling in the
past is wrong, we should take a fresh
look and correct it, if necessary.

Here is a very ticklish constitutional
question raised by Mr. Limaye. I am
not saying that I am going to obstruct
the whole thing. But let us look in-
to it very carefully. Ag far as I can
understand, what Mr. Limaye is saying
is this. He refers to article 112 of the
Constitution and he says that, accord-
ing to the article, there can be only
one financial statement in course of
a year. That is his contention No. 1.

He also refers to rule 213 of our
House which empowers the Govern-
ment to come before the House with
more than one financial statements in
course of a year., We had that hair-
splitting casuistry the other day when
the Law Minister said, there is no
Budget, Budget is a misnomer under
the Constitution and, yet, in our
rules, we have provided for the Bud-
get. Mr. Limaye posed a question,
whether the rules could override the
Constitution. That is his submission.

The ruleg say that the Budget can
be presented in more than one part.
“That means, he can come to the House
more than once with the Budget. I
am taking about the first point, whe-
ther the rulee can override article
112 of the Constitution or not. That
ds 8 very very ticklish question. Why

this Parliament in all its wisdom has
made these rules despite this clear
provision in the Constitution; Whether
the different parts, of the Budget
coming in a year are a series or a
concatenation of the same  annual
financial statement. Whether that 1s
the interpretation and that is why the
rules allow the Government to come
to the House more than once with the
Budget. They must have taken that
into consideration, that the statement
is one and these are one a series of the
same statement. That may be one
interpretation.

I would like Mr. Limaye refer to
article 118 of the Constitution which
also gives this House the power to
makes its own rules and regulations
to conduct the proceedings of the
House. Acting under article 118, each
House of Parliament may make rules
for regulating the proceedings sub-
ject to the provisions of the Consti-
tutions.

Now, the Parliament in its wisdom
has made these rules. It may be that
we are not here to interpret the Con-
stitution. But they have made these
rules and we have followed  these
rules. It may be done to the under-
standing that these different financial
statements are, ag I said, a concate-
nation of the same annual financial
statement. It is not a question of in-
terpreting the Constitution.

Now, I think, we can dispose it of
in this way. We have been following
this. At this moment, unless we g0
into the question very carefully al
some latter date. we will have to do
what we have been doing. You have
mentioned about the Demands of the
railways. Your main point is that
while we discuss the Demandg of the
Railways, we can reject those Deé-
mands, we can reduce those Demands-
It is within our power. That is what
you say. In the case of the Financ®
Bill, where certain tasation propt
sals come, we can discuss them, ¥
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can throw them out, we can accept or
reject them.

But in the case of the Railways,
when they come with proposals to in-
crease the fares or the freights, we
have absolutely no power. We can
only discuss. We may not even dis-
cuss. Mr. Madhu Limaye says that
they may do that only by a notifica-
tion they need not even come to the
House....

Shri Madhu Limaye: The Minister
bhas said that because the Supplemen-
tary Demands are before us, we can
discuss increases discuss ip freights
and fares....(Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. The Railway Minister has come
forward with a prepared statement
where he has said ‘We cannot accept
it". I do not think. the guestion of ac-
cepting or not accepting comes here.
1 think, under the present provisions
of the Constitution as they are—I
would rather put it the other way—
1t 15 the country of the Railway Minis-
ter that he comes forward and asks
for the opinion of this House even in
the matter of increase of fareg and
freights. It is not a question of your
accepting. It is your courtesy that
You come here....

SHRI L. N. MISHRA: Out of res-
pect, Sir, and not courtesy.

MR. DEPUTY-SPEAKER: I am
saying that, under the provisions of
the Constitution, you do not even
need to come. You can do it. But,
despite that, you are coming because
you respect this House. Let us put
it that way. I am afraid, 1 have got
to take this as it is unless we do
something to change the Constitution.

Now I would read article 110(2):

“A Bill ghall not be deemed to be
a8 Money Bill by reason only that

it provides for the imposition of
?}Ml or other pecuniary penalties,

T for the demand or payment of

fees for licences or fees for services.
rendered, or by reason that it pro-
vides for the imposition. abolition,
remission, alteration or regulation
of any tax by any local authority or
body for local purposes.”

I am afraid, the railway fares and
freights are fees to be demanded for
certain services which the Railways
are going to render to the community.
Therefore, we do not have anything
to say about it. They are only fees
that you are demanding for certain
services. Therefore, let me gay again
that it is your courtesy that you come
here.

Now whether thiz iz in keeping
with the present lay state of affairs in
our country, whether this is in keap-
ing with democracy and all that,
whether the Railway Act ag it was
enacted 100 years ago is still wvalid
today, that is a very big question.
There is a certain validity in this. I
am happly that these things are being
raised. We have to take a fresh look
at these things. But these are matters
to be considered in course of time.
Therefore, I do not think this should
stand in the way of a discussion.

Now, with regard to my friend, Mr.
S. M. Benerjee.....

SHRI MADHU LIMAYE: He wants
that those employeeg ghould be rein-
stated.

MR. DEPUTY-SPEAKER: These
are matters for discussion. They are
not points of order. You can say that
this has not been done and. therefore,
you would not give money. You are
free to say that.

SHRI S. M. BANERJEE: I have al-
ready moved Cut Motions.

MR. DEPUTY-SPEAKER: So, they
will be discussed. That is all. Shri
Jagadigh Bhattacharyya.

PROF. MADHU DANDAVATE
(Rajapur): I have one submission to
make, When an hon. Member raises
a point of order, you listen to the
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point of order, It the Minister wants

to say something about it, he can:

make his submission. Then you have
to give your ruling....

MR. DEPUTY-SPEAKER:
done that.

1 have

PROF. MADHU DANDAVATE:
Here the hon, Minister or Right Hon.
Minister, came with a statement,~-and
if you have carefully noted this, you
will see,—saying, “we cannot accept
it.” This is not the manner in which
generally points of order are dealt
with and responded to ang it is very
wrong.

MR DEPUTY-SPEAKER: Order
please. It 1s correct in the senge that
it is not a question of accepting or not
accepling: the Minister hag got the
assistance of many able officers When
a point of order 1s raised he makes a
submission to the Chair. Government
makes a submission to the Chair. And
it ig for the Chair. The Chair decides.

SHRI L. N MISHRA: I have writ-
ten to Mr. Madhu Limaye; in that
connection I said. I was telling in that
connection, Sir.

MR. DEPUTY-SPEAKER: The Sup-
plementary Demands for Grants are
before the House, Nor Shi. Jaga-
dish Bhattacharyya.

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr. Deputy
Speaker Sir the hon, Minister while
introducing the supplementary bud-
get thas taken resort to a statement
of untruth, He said “the sequence
of events which unfortunately cul-
rinateq into a country wide railway
strike in May, 1974, occurred in spite
of my hest efforts to avert it. He
claims that he trieg his best to avert
the railway strike but all these who
were intimately connected with strike
will testify that nothing can be more
untrue than what the hon. Minister
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has stated above. Long bhefore the
railway strike actually tock place,
and even before a formal notice for
the strike, was served by the railway
workers’ unions, the Railway autho-
rities as far back in April 1874
through a secreat circular had issued
directiong that the trade union wor-
kers and their leaders should be ar-
rested. A week before the strike the
Government took an extraordinary
move. They scuttled the talks uni-
laterally and in an arbitrary manner
that was being held with the leaders
of the railway workers, arrested them
and put them under detention. Again
on 27-4-74 the Government themsel-
vesg took a decision and cancelled 200
passenger trains. Though all these
acts, the Governmeant precipitated
the railway strike which was actu-
ally not there and made it a must
through their own actiona. Thus,
when viewed in the background of
these events, the hon. Minister's
statemeny cannot but be referred 2
gross travesty of truth. We have fur-
ther seen that at the meeting of De-
partmenial Heads of the South Eas-
tern Railway held on the 23rd June,
1974 While referring the railway
strike 1t was slaled that the strike
was God-send and the credibility of
the Railway had gone up” Thus we
find that when the Railway adminis-
tration and the Railway Board, by
their inefficient administration had
crippled the railway finance ang had
pushed it to deplorable poini, they
earnestly wanted the strike to take
place 50 that they could conveniently
pass on the blame to the railwav
workers and they could use it as a
cameflauge to cover up their own
failings and misdeeds. What were
the demands of the Railway workers?
They demanded (i) that they should
be treated as an industrial worker and
should be given the full trade union
rights; (ii) eight hours work, (ii)
need based wages; and (iv) parity of
wage with the workers of other pub-

lic sector undertakings. 7 Are these

*The original speech was delivered in Bengall,
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mot very justified demands? Sir, the
Miabhoy Commission has already ac-
cepted the rallway workers as indus-
trial worker. The 1L.O, convention
also held the same view it was ghared
by the Government of India. The
Calcutta High Court have again held
that the railway is an industty. Thus
when all the above authorities hold
the railway workers as  industrial
workers. What crime the railway
workers had committed when they
reiterated the same and tried to as-
sert their trade union right io secure
a recognition of the fact by the Gov-
ernment.  In putting forwarg their
demand, the railway workers had not
windulged in any politics, but if any
one wanted to make a political
capital oul of it, it was the railway
authorities and this Govt. How did
they behave? They made a blatent and
bruta} use of DIR agamst the striking
raillway workers. The country was
put under a state of emergency
during the Indo-Pak war of 1871.
At that time, while introducing
the emergency measure, the Min-
wster had give, categorical assu-
1ance in this House, the provisions of
DIR will not be used to suppress trade
union activities or to crush democ-
1etic agitations in the country. The
war was over after a few wecks, The
Simla agreement was reached. The
misoners of war have gone back to
their couniry and evem Col. Niazi,
the person who was responsible for
the human carnage in the erstwhile
East Pakistan, was allowed to go back
home hale and hearty, but the emer-
fency sgtill continues and with that
continues the hated DIR. The Gov-
ernment had completely gone back
on its words and used the DIR against
the striking railway workers. 'This
Government knows that the workers’
agitation in the country can only be
curbed through DIR and they used
It against their own assurances The
Railway Board had spent & few cro-
Tes of rupees to curb the gtrike. They
had given cash rewards snd incre-
™ments. They had given promotions
overnight and had given ex-
tentions in setrvices. They had,

above all hired 5 large num-
ber of goondas and had posted
them at different places. I have
the personal knowledge of the hap~
penings at the Howrah Station. The
railway authorities had hired a large
number of goondas here and they
were paid cash against signature on
white paper. Per-day expenditure
of the railways on this account was
Rs. 14,000. The Government have not
given the detailed break up ot the
expenditure they had incurred during
the strike or for crushing the strike.
They had paid huge sums on adver-
tisements. These expenditure of the
Governmenf remain unaccounteg for
and today the Railway Administra-
tion has come 1o this House asking
for additional sums. It was stated
that as a result of the railwuiy strike,
the Government had incurred a loss
of 200 crores of rupeeg which they
want to recoup through levy of addi-
tional freights and fare as suggested
in the supplementary budget. All
these surely could have been averted
if only the Railway Minister and the
Railway Board had not behaved in
a mad and wvindictive manner in
dealing the problem. All democratic
rights were crushed. Mote than
25,000 railway workers were arres-
ted and more than a lakh of them
were gwarded punishment. An un-
precedented wave of atrocities was
let loose on railway workers, through
the good offices of the CRP, BSF,
RPF and other paramilitary {forces
and even the families of the railway
workers were not spared. The atro-
cities were pariicularly perpetrated

at Mizapur, Mughalsarai, Jhansi,
Bongaigaon, Lubding, Kachrapara.
Adra and Kharagpur. I have some

personal knowledge about the inci-
dents that took place at Adra. In one
cagse the police had gone to arrest a
waorker in the evening. He was put-
ting on a loongi and was attending
to his wife who was a heart patient.
He requested the police officials not
to shout and to give him some time
to change his dress but tho police did
not heed to his request snd dragged
him out. In another case a person
was dragged out of a laterin and he
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was not allowed to cleanse himself.
These are just a few specimens out of
an innumerable number, The D.B.
Office was not for public approach
and passes were issued. I know of a
case where g Youth Congress leader
was given a pass who couly go to
the D. S. Office. On his recommenda-
tion, many were taken back to work
when others were not  considered.
Thus the strike offered a golden op-
portunity for the railway officers to
settle a score with all those who
had incurred their displeasure earlier
and even some political parties were
given opportunity to make hey,

Sir, today a very large number of
railway employees are without any
job. 36,000 temporary and 400 per-
manent railway employees have been
thrown out of job in the Adra Divi-
sion. In N.F. railway a few hundred
employees have been sacked out of
them 3 are still in jail since March
11, 1874. The Railway Minister often
talks of raising the productivity of
the railways. Unless all the railway
employees are taken back and unless
Government amend its attitude to
solve the labour problems it would
not be possible, The hon. Minister
may try to seek comfort thinking that
all those who had not taken part in
the strike had no problems to put for-
ward, It would be suicidal if he in-
dulges in such self deception. Pro-
ductivity can never be raised with
unhappy and disgruntled workera.

Why shoulg we vote these demands?
The trains are running late. They do
not provide water, light, fan and good
food to the travelling passengers.
Then on what moral grounds the
Government ask for more funds when
even minimum needs of the passen-
gers are not being met. A lot of
infructuous expenditure is being in-
curred by the railways as a result of
the use of inferior quality of coal I
suspect that there is shady deal in
the matter of allocating coniracts for
the supply of coal and it is time that
it is probed thoroughly. And finally

1 will wind up by referring to the
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extremely bad security messures mow
avallable in the railways. I will only
read out & news item from Jugamtar.
The newa item says that during the
last three years in West’ Bengal 130
passengers euccumbed tp assagin's
knire. During this period one mur-
der was taking place after every ten
days, and the rate of death in rail-
ways was not go high in any other
State. As many as 257 incidenis of
dacoity and snatchings had teken
place during the last 8 months.

If the Government have any sense
of respect for law, if they altach any
importance to the institutions of High
Court and the Supreme Courts, and
it they have a modicum of regard of
democratic values. Then I  would
urge upon them, they should honour
the findings of an impartial body like
the Supreme Court and the High
Court and meet the legitimate de-
mands of the railway workers, They
chould alsp re-instate all those who
are unemployed at present, being
dismissed during the last Railway
strike,

= geR W wgAE (gRAT)
aurefa o, T & oqges @y
‘T'(Eﬂ'ﬂ’fﬂfﬁﬁﬂ??é&, T qq g
# 9 damg &1 vy §9 fadiw amay
&t aw fawrar argar g 1 g it 5
wd § fr gearer & fedl ¥ dwd ¥ oY
FTHY wreT 3wy §, 3% QO fear wrw
Wik frud Targ o, 9% ¥ BT AW
T §, Ty T & g7 fam wwTe
¥ ol ww g §, afe o wewar @
Zar g, aY ¥ faerre & fe x4
frcrar a3 wY arawwr wff & W<
gAY WIE W wrg §, xAE
wrawrEaT T oAy |

qurafr oY, wdarfal ¥ swfr
¥ ot ¥ wafew FaTw & gw Howw
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fmr ur 5T o wTw & STEY A & Afew
WTH OF I HAATTHFTH Ay v v
i

T a1 a8 & % wew wd T
& WUET ¥ WIS 9 H(T ¥ FZIT FT
AT T & ATATT AY AL 72T gAT
YT IaET F1f I94nr Y & @/
AT AT A gatd G v
T UFENT AT IFAT M@ & fag
TR §© w9 G0 FfeT 91, g
a ¥ 9§ g g & W1 Iaer S
Ivgrr 74T fFAT 9T w@T R 0 w9 Y
AT WY WIE W 9T A FHETH
2 37 ¥ Aozt ¥ agw € qw A
eRT 937 gHT § WYX I T AT FT
fear smar & &fe7 7 5@ #Y srAEA
gt & w7 7 7 wHaT I R@av
T g7 & § 517 97 ATHIT F17 & 77 994,
2 At 7 A7 @ "9y A%ar qi7 fyar
T gg &1 Aw F7 3 F | Fg aAT @Y
a{zy arar arg” F1 aAfs gmT &,
I § NAYg ATS-I1S FT & §B AW
Al %7 3 & "I 39 F I 97
wrgfr ) @ 2 afs s AR WA
SATHT 3H ACE ATT %, Y AL wqAT
faver & f& 37 & aga asrAsmT §
&% 7 a7 Y @FAT &1

WSZTATT R FgT T A 3 T3
gfasrfrar & afa, 9 ey o taa=y
N1 FEY AE AV Z | AT BT FIAT
# \ ganfa A), 393 ¥ oF Y9 FT6ar
fawmr &, 77 3T & WA FEAT 3 AR
A A A AT R G gy faamir & 2, 3
arr & forg v & |t aow 94 WA
# 1= gg ¥ad fr o & 5. 0F AU
§ faams § & o9 w7 a51 & A7
zafad 37 & grer o orw AAT F A
irw wdy gt &1 gRfEg A faRa
§ & o ara o7 gy @rodonTo
) ag ¥ g ¥ A

o ww & N wqw wiwwrd §
€< WTEA ¥, 4g WY, T WA % QW
& o ar @Y g AR W W™
ff T weTWrT gAr & 1 A T
g &1 Wt A vEr Wy v gwEr
FEAT Tl A=Y WY FT

Foarfeat &y o forras Fawril
¥ ordt {, Gt qF ITFT 4Ty -
Fifcr a7 frwar & 1 gfaax ot
3o fusag dudr § ¥feT IaF e
ot ST T A et Wi awt aw
Fqfr gl T1 OF ¥ g OF S
W WY § AR I S SO Al
faaar @ dix foreraadt o1 g Ay
fasaar &1 @ I® fawmr & agw
w4l &1 Yo wA 97 fawrad
FA & 9T 987 g g fFar o,
Al TEY IA® AT ¥ FAAIW T&T v
g T T AT IFT A FA ALY F
qry & |

R RAY T WIX 21 HAEA, 1974
F NN § OF I wE ) g &
arz fx uF gfqa ot =ifgd |« g
ft 7% frega wgwy & g9 WY
A & f5 ox & aftaw &Y 0 ow
gy aft & feawr 1w AW
o> TAFT AW § 00 Ao Hle HATo
THo t WEF 100 RWET F1 faw ¥Y
gAr &1 "1T HEy s a7 Aifed,
sradT T faaaa 31 W oad ey
§ =1 v 73 gfroa ) wsdPes far A
g1 ¥fra SARr T T T T )
{ wF IR TEAT TEAT g FF T w@Y A%
Y omdr 1 a3 ARw § f5 owagR
FfEAr a7 rEifaE A B @ 5w
weaeg ¥ Av1 ag FEAT § 5 A vyl
¥ qga & A1 IR arx usAfE ®
qre A A T g, 9N #E fawww
w2 & ¥ o o WX ¥ § v
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afed | wewr oF  gfw § Ry
Qo THo wrfo Wito wgy &, faad
Far =t Qo dYo wwi 1 TN wfE
fe & vw o d & w@rME ? § Wik
qraR IS A gz ord L., . (sAEA)
X WYY T ¥ AN  FT FH AL
g 9 wow g N & fay
g1 w9 S SeRw 2 & qEw o W
FETH AL ITqTAT] F 1 gwrafT
gy, sEfen ) gfeel 8 s
qG5_ 9T 9AY §, § IR TeAWE
ot s Exfrm e wr e &t
formrax I faww &y wolr ot §
o gay faay gad f fosmaa g
ST gE, WIIHT 99 Ny gHT W W
a7 T #X © §, foarg oo W1t 59
A grar g W a9t aw qw oF wy & )
¥ g fed 9 we ¥ 9 o7 fog
&, T ger www 900 ¥ FOW
217 ™ ¥ gy @ @/ R
afw 51 g fadt &7 faanw 781 g
qTaT gE1T s fawga & Sl &
#fer giar ¥9 7 & wifer T
) Y gEL AT A Wy A
o &0 qT A G qooEr g fE
WE A 7 oA wEnAW aw T §3
pavaohr s o v T A ¢
mT gq ov giEfr & wwfEn we
frazm g fe wifmarie & w9 &
qaY &1 &% GFT A TG NG AT 9A9
grafaa sfeareat &1 ga fam sma

mamft wEEd, wET &% wWgY
Y F AL W w2, ¥ 9w ¥
gfraat € fowrgay 97 3far kA
B WA ) 3T w5 sfgwc faemT
wifgd fF ag madts &7 O |

o ¥ nelr oft &7 sma o faiy
o & qw fema wgw g AR
W ¥ w7y W W o e
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wrr §, sak ¥ of fedd o oy §
IW ax fedfr it swe W e o
sove ara Ad fear omar @ § wowre
¥ A o Wl ot & qu g
& 7 wqw o fadont A faerdy
fireradt oc wdard 87 & Wi farady
frema A @i W g
awrfe oft, s fasas oo o o
g &fr dwr fmft & & R Wi
wat fwdy &1 @ e § o gar
T & Wi 9T & mewe W @
& T wm T AT EIE T 7
1 T AFT B ATy ol an &)
S qEYerde AT dvda O & § wrww
& s Wy &, ag faamar sar & Afew
o oF § =fer w1 owm g 2
AT #7 o1 T ar iy ag o=
AT § ) A I T A ATy I @
R G g X oA T og
foe gt fraTT wemr 7 g1 AT EA fawm
a7 wfawrd oY 7% &1 &1 o faag =
fardrow g1 1

ua & $ET B AT R I wRAT AIZA
A gt S aad ST A Ww
% g fw avag @ qw ;& &, wEE
ey O M e o Y & &
wrgae falt & s & foemy o 2
9 CTEHEH 9T 9N T, B B W
qTA AT THAI7 AT F T7 HeeTT F%
oYC S Y & 4 ¥ OF TEIEROr 9%
WATA FVAT F | WO GT I0F T
v T SmAmT & 7 ¥ fmAmT A
gL afasd 31 C% v W oaelt
W17 qfrew ¥§d & st Te & qTA
Wt fir oF =afes & wr€ AT T
o1 MAT AT gEE w@ W7
ag WY d AT gAwY AW g
d e Tk arasy e W gl
fored wrer o WX AN AE A
W ot arg Tt gt § i g fieern @
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FgI, g4 Y FHRIT 1 I ETY
WY ¥ g0z faar g | 9 wde § a8
agh WY T AL |

M AR § A FIAT NI E
f& mws <@ @3 Aa@g F1 @F TN
mAfg afdqq g, 1 owEw @ A
T T A A F91 &1 GF faug a7
g g | a8 aga 1 oo F@ faux
g TUM FAT FH[ IART G0 g+
(Interrupiions)

sy ATAT A1 AT ;. AqG FA
@ g, 92 9 FUAT A
(maqa) ... .. '

s gHA AT FFAWD - ;9FH (e
FT A FAT F1E TATZE 17T AGY 2 |
¥ qq¥ smar Sk F fgear sFar
g1

arafa w@izm . sema &, T
F@ATET g fF g T wed &7 faeyr
FI 0

=t gFR =TT FGaw - F gF 9
FgAT Tigar g 39 faeT 7 WA @E
feara @i & g7 Afwg ) 77 arg
fafema g f& a==r ag Fea@r @a=r
FadT 1 F qAF HANT T ATG F
W g FY A1 T AR JAX R@T
g, faeaig zarg, T fagdr @7
FAT & . .

awia agizg ;. FaTig A1, AR
3o @ Id § afFT. ...

St gFE qeT FIAW  {FT T
T g5 I &1 W@ g 1. ...

**Expunged as ordered by
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(smama) . ... "§wmIfy w@RE, #
13 Fanfamaged g 7

awifa w@er : gi

it gHA AT wFAW@ . F TR
qrATT g IR | Al KT ATEAT
2 S §9 Fg7 WX 37 ATE R A qgAT
T T FBTE |
PROF. NARAIN CHAND PARA-

SHAR (Hamirpur): These words
should be expunged.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): This
should be expunged from the records.

Ht gHA TT FHITT
(Interruptions)

Y uF =T TG FET ZE*
(Interruprions)

aaafa wglza FHATT A,
TAX ggAr F¥T @ g oA wmd
3T ASHIT FT T A AT )

siY gFR =7 FINA © H ATqH A2
FERAT |

aarifa waizax A7 =faq 0z g
fx w8t wg1 a7 wewre zEAAIA fFA
T & 3AST wEas ¢ famr rm

MR. CHAIRMAN: Shri E. R.
Krishnan.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Sir, you have

called 3 opposition members in
succession. On Monday 3 Congres
members should be called first.

Please make a note of it, so that
whoever progress at that time, may
note it.

the Chair.
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*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, 8ir, on behalf of
Dravida Munnetra Kazahagam, I rise
to express my views on the Supple-
mentary Railway Budget. The
Railway Minister, by increasing the
fares and freights through this
Supplementary Budget, has sought to
raise additional revenue of Rs. 140.07
crores in the remaimning five months
of the year. In his February 1974
Budget, he raisedq a revenue of
Rs. 13838 crores in a period of
12 months. During 5 months, the
revenue sought to be raised is
Rs. 140.07 crores, while in 12 'months
the revenue from original budget is
expected to be only Rs. 136.38 crores.
If you make a comparison of these
two, you will fing that the revenue
sought to be raised through this
Supplementary Budget is 100% more
than that raised in the original
budget. I say this with a view to
rebutting the argument of the Rail-
way Minister that the freights have

been increased only by 163% to
22%.
The second class fare has been

increased by 20%. From Delhi 1o
Bombay the air fare is Rs. 440/-,
while the fare in Rajadhani is Rs
582/- and it is Rs. 508/- in air-
conditioneg coach. I would like to
know, under these circumstances,
whether the railway fares are being
increased to augment the railway
revenues or to reduce it.

Before 1 from the Opposition Bench
start criticigsing this Supplementary
Railway Budget, 1T would like to
inform you how the ruling party
membars themselves huve condemned
the Supplementary Railway Budget
proposals in ihe Congress Parlia-
mentary Parly meeting held on 26th
August, 1974 Shri Shankar Daval
Singh, Shri Stephen, Shri Vasant
Sathe, Shri R. K. Reddy, Shri D C.
Goswami have sharplv criticised the
increases in fares and freights. The
Planning Minister, Shri D. P. Dhar
has expressed his great dissatisfaction
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about the gradual decline in the
efficiency of Railway Administration,
which woulg adversely affect the
country economic advancement. The
Railway Minister’s friend from his
Home State, Shri Shankar Dayal
Singh, has bemoaned that the
Railway Minmster has becomg a slave
of the Railway Board and if the
Railways are to survive, the Railway
Board must be abolished He has
alsp warned that there wil) be violent
agitation in the country if the
increases in fares and freights are
not dropped Shri Stephen supported
this and added that even the ruling
party members would join such an
agitation, expressing their solid
support to the genuine grievances of
the people. Outside this House, the
ruling party members have been
virulent and vituperative in their
criticisms. In order to prove that
there is no gap between their
profession and practice, they all
shouly vote against these proposals
when they come up in the House
This is very necessary if they want
to sustain their self-respect I would
like to sce whether they are going
to be pricked by their conscience or
by their Party whip

The Railway Minister in his speech
has stated that, while formulating the
budget proposals, he adopted the
criteria of public interest, industrial
development and  social  justice
necessary for establishing an egali-
tariay, society. He also said that the
essential commodities would mot be
affected by the freight increase On
the same night, his own Financial
Commissioner, Shri Bhandari has
stated that on account of the freight
increase ihe wholesale price index
would go up by 2%, which

consequence would push up the
consumer price index.
When vou compare the freigut

offerings in April, May, Junc. 1974
with that of the same period in 1973,
you will find that there has !:!een a
decline of 120 million tomnes In

freight offerings If the treig_r_:-tg_ :l:ff

*The Original speech was delivered in Tamil.
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further .ncreased, maturally, the
offerings would further slump. Simi-
larly, during this period in 1974, the
number of railway passengers has also
gone down by 150 million, as
compared with the same period in
1973, If the fares are further
increaged, a day may come when the
Railway Minister goes out of his job
and the Railway Administration
winds up under the weight of 1ts own
follies.

The Railway Minister in his speech
stated that any reduction i1n the
passenger services would be utilised
for transportation of essential com-
modities. But the Railway Boarg has
got a different approach While the
Railway Minister pleads for 'more
number of wagons, the Railway Board
has cut down the orders for wagons
with the 5 Wagon manufacturing
umts, on account ot which thousands
of workers gare lhkely to be thrown
out of employment. ] wonder who
1epresents the mnterests of the Rail-
ways m our country-—1s 1t the Rail-
way Minister or the Railway Board?
This news has come in the Ecunonuc
Times of 2 September, 1574  The
Heavy Industries Minister, Shri Pay,
it is reported, has taken up this 1ssue
with the Railway Minister, Shn L N.
Mishra. When ‘more wagons ale
required to transport essential com-
modities to various parts of the
country to fight the artificra] scarcity,
1 condemn the arbitiary action of the
Railway Board in curtaiing the
orderg for the purchase of wagons.

Both the Finance Minister and the
Rallway Minister argue that the
Supplementary Budgelg have been
brought to contro] the inflationary
pressures, In February General
Budget this year the tax burden was
Rs. 212 crores and in July General
Budget it {s 232 crores of rupees. In
February Rallway Budget this year
the burden of increase in freights and

fares was Rs. 136 crores and in July
Supplement Railway Budget 1t is
Rs. 140 crores. The total tax burden
In 1874-75 has come to Rs. 740 crores.
The tax burden mposed on the
people of the country i1n the Mini
Budgets 1s mudn heavier than that
rmposed in the main budgets this
year approved only 5 months ago.
Is this gomng to control the inflation
or 1s it going to fan further the fire
of mflatioy in our countrys

There 15 widespread searcity of
essential commeditics in the country.
During the past 3 years, there was
alarming industrial stagnation. There
15 price spiral of 5 vicious nature.
Yet, during the period 1961 to 1974,
the freights have beey increased eight
times. I wonder whether this will
control inflation or the population by
causing  starvation deaths in the
country Frices of coal, sugarcane,
fertilisers, edible o1l, 1rop ore, cotton
etc. will po up The prices of every
day consumer itemns like charcoal,
vegetables. o!l as a result of not
exempting o1l seeds from the freight
increase,  household goods  like
aluminium vessels wil] be pusheg up.
Consequenily, the Dearness Allowance
of the emplovees will have to be
increased, which in turn will increasze
the administrative expenses to
gigantic proportion. To meet the
growing adminisirative expenditure,
the Government will have to levy
further taxes etc. This is what
wec have been seeing fur the past so
many years in our country.

Sir, the leaders of all the Chambers
of Commerce and Industry in our
countty have unanimouzly expreszed
the wview that on account of faulty
wagon turn round and absence of
economy in the administrative expen-
ses the Railway revenueg are dwind-
ling year after year resulting in the
need to increase of freights and fares
bevand all proportions, During the
period 1971 to 1974, the freights have
been increased by 37 per cent, On
August 25, 1974, the newspapers of
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Delhi revealed that 400 wagons in
Jaipur and 753 wagons in Delhi had
been detained for one realon or the
other, The Deputy Railway Minister,
Shri Quereshi, stated on the floor of
this House that unless the traders
cleared the goods within 7 days, they
will be confiscated and sold in the
Super Bazars. ] welcome such an
fmaginative step. At the same time,
1 woulg like to request the hon.
Deputy Minister that he should take
steps for cancelling the licences of
these traders also.

In the Tumes of India of 28th
August, 1974, under the captioned
Article ‘Porters Fleece the Passengers
at the Railway Stations’ i is cate-
gorically stateq that there is full
complicity of the Railway Police and
Railway employees i the smuggling
of controlled commodities, m bribery
ang corruption, due to which the
Railways lose substantial revenues
If corruption, bribery and such other
malpractices among the Railway
employees are curbed effectively, the
Railway Minister would be able to
collect this sum of Rs, 140 crores
which he wants to collect by
increasing the freights and fares. The
amount of compensation annually
paid by the Railways on account of
thefts ang pinching of products sent
through the Railways 1s Rs 50 crores
The loss of revenue through ticketless
travel is about Rs 100 crores. The
loss on account of thefts of Railway
property annually is Rs. 100 crores.
The loss on account of damage to
Railway properties in agitationg ete.
is of the order of Rs 50 crores. If
the Railways exercise greater control
and check on these things and
minimise this loss of Rs. 300 crores
annually, there would be mno need to
impose this heavy burden of Rs. 140
crores in 5 months on the people of
our country. From whatever angle
I see, I am unable to approve of the
proposals in the Supplementary
Rallway Budget
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In conclusion, I would refer to
certain problems being faced by the
people of Tamil Nadu. Cuddalore
to Bangalore viag Salem traip was
starteq by the then Deputy Railway
Minister, Shri Remaswamy. During
the past 6, 7 months, the train is not
running and the track is getting
rusted. I would request the hon.
Deputy Minister that he should
restore this traip immediately for the
service of the local people.

Now that the Calcutta High Court
hasg given its judgment, the Railway
Board should reinstate all those sus-
pended and dismissed Railway em-
ployees who participated in the re-
cent strike. Their break-in service
should be condoned, Their houses
should be restored to them.

The hon. Railway Minister sanc-
tioned the Tirunelveli-Kanyakumari
line vie Erawadi., But the local
authorities have not yet siarted the
work on this line I would like to
request the hon Deputy Minister that
he should look inte this and do the
needful.

In Udumalpetia; and Pollachi taluks
of Tamil Nadu, for want of wagons,
gypsum in huge quantities are lying
in heaps and heaps. Adequate num-
ber of wagons should be gupplied 1n
time so that the cement factories 1o
this area can start their production

In the end, I would like to poin!
out that 58 diesel engines from Erode
Loco-shed have been transferred to
South-Centiral Railway, while there
15 more than enough demand mn
Southern Railway for diesel engines.
I would request the hon. Ralway
Minister to look into this matter and
do the needful We in Tamil Nadu
have been hearing frequently about
the proposal to stop the Mettuppa-
layam-Ooty train. Sir. Qoty is
known as the Queen of Hill Resorts.
If this train is stopped, the tourist
traffic in Tamil Nadu will dwindle.
1 would appeal to the Railway Minis-
ter that he should make a categorical
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statement indicating that there is nc
truth at all about the proposal to stop
thig Mettuppalayam-Ooty train,

With these words, I conclude my
speech,

SHRI JAGADISH BHATTA-
.CHARYYA: 1 beg to move:

“That the demand for a suppiv-
plementary Grant of a Sum not
Exceeding Rs. 23.20,00,000 in res-
pect of Ordinary working expenses
~—Repairs and Mamtenance be
reduced by Rs. 100"

'[Excessive cost of mainienance of
Railway tracks. (1)].

“That the demand tor a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 in res-
pect of Ordinmy wurking expenses
—Repairs and Mantenance bu
reduced by Rs. 100"

[Failure to appoint men at all rmilway
ecrossings, (2)1].

“That the demand for a supple-
mentary Giant of a Sum not
Exceeding Rs 23.20.00,000 in 'res-
pect of Ondinary working expinses
—Repairs und Mantenance be
reduced by Rs. 1007

{Failure to stup the supply of low
quality of coul fur the engimes. (3) |

“That the demand for a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20.00,000 in res-
pect of Ordinarv working expenses
—Repawrs and Maintenance be
reduced by Re. 1007

‘[Failure to discontinue the use of
unfit steam engines. (4)].

“That the demand for & supples

mentary CGramt of a Sum not

Rs, 28,20,00,000 in res-

pect of Ordinary working expenses

—Repairs and Maintenance be
reduced by Rs. 100.”

|Failure to run an express train
between Adra and Howrah in S.D,
Railway (5)]1.

“That the demand for a supple
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 in res-
pect of Ordinary working expenses
—Repairs and Maintenance be
1educed by Ras. 100.”

{Failure to convert the B.D.R. line
into broad gauge line (6)].

“Tnai the demand for a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 in res-
pect of Ordinary working expenses
—Repairs and Maintenance be
reduced by Rs. 1007

| Fatlure to electiify the line from
Kharagpur to Adra in S.E. Railway
(M1

“That the demand lor a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 1n res-
pecrt of Ordinary working expenses
—Repans ang Maintenance be
reduced by Rs 100"

{Failure to provide better waiting
halls and office accommodation at
Bankura and Garhbeta rarlway
stations on the S.E. Railway. (8)].

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs 1,3425,000 in respect
of ordinary working expenses—
Operation other than staff and fuel
be reduced by Rs. 1007

[Continuous late running of trains
in S.E. Railway. (1.

“That the demand for a supple-
mentary Grant ot a sum not
exceeding Rs. 1,34,25,000 in respect
of ordinary working expenses—
Operation other than staff and tuel
pe reduced by Rs. 100.”

{Lack of amenities for passengers
in the traine of the Adrq Division in
S.E. Raoilway. (10)].
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“That the demand for a supple
mentary Grant of a sum not
exceeding Rs 1,34,25,000 in respect
of ordmary working expenses—
Operation other than staff and fuel
be reduccd by Rs 100"

[Fatlure to stop theft of goods from
the Raitlway Yards aend runnming
tramms  (11)].

“That the demand for a suppie-
mentary Grant of a sum not
exceeding Rs 1,34,25.000 in respect
»t ordinary working expenses—
Operation other than staff and tuel
Ye recuccd by Re 100"

[Failure to stop ticketless travelling.
(12) ]

“That the demand for a supple
mentary Grant of a sum nol
exteeding Rs 1,34,25 000 :n respect
of olainary woilking expenses—
Operation other than staff and fuel
be teduced by Rs 100"

[Failure to prowde attendants
first class compartments (13)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 2,91,66,000 in respect of
ordinary working expenses—Staff
welfare be reduced by Rs, 100.”

[Failure to provide quarters with
proper samitation facilities to wor-
kers (14)]

“That the demand for a Swpple-
mentary Grant of a sum not ex-
cecding Rs. 2,91,66,000 1n respect of
ordinaiy working expenses—Staff
weltare be reduced by Rs 100"

[Failure to supply food-stuff and
essential commodities at a subsidis-
ed rate tg workers, (15)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
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ordinary working expenses—Ad-
ministration be reduced by Rs, 100."*

[Wastage of ravlway materals for
want to proper arrangement. (18) )

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100 "

[Suspension of working during the
last rauway strike (17)]

“That the demand for a Supple-
mentary Giant of a sum not ex-
ceeding Rs 8,81.62,000 1n respect of
ordinary working expenses—Ad-
miniitration be reduced by Rs, 100’

[ Misbehaviour of the police towurds
the workers durmg the last rarluay
strike. (18)]

“That the demand for a Supplc
mentary Girant of a sum not ex-
ceeding Rs 8 81 62,000 in respect of
ordinary working expenses—Ad-
mimstration be reduced by Rs. 100’

{Spirit of wvengeance with whith
some officers are treatuig the casual
workers dismussed during the la<f
ratlway strike (19)]

“That the demand for a Supple
mentary Grant of a sum not ex-
ceeding Rs 8,81,62,000 in respect of
ordinary working expenses—Ad-
mims3tration be reduced by Rs 100’

[Lack of security of the passengd!
travelling tn the Sealdah seciion o
the Eastern Railway. (20)].

“That the demand for a Supple
mentary Grant of a sum not e
ceeding Rs, 8,81,62,000 in respect ©
ordinary working .xpenseu-—Aﬂ;
munustration be reduced by Rs, 100

[Inedequate medical facilities 19
the railway workers, (21)1.
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“That the demand for & Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,82,000 in resPect of
ordinary working expenses—Ad-
ministration be reduceq by Rs, 100.”

[Spending of money on propaganda
by the Railways during the last
rgilway strike. (22)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect ol
ordinary working expenses—Ad-
ministration be reduceg by Rs, 100."

[Arrests of the railway working
during the last strike, (23)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced rr Re, 100.”

[Failure 1o tnke back the casual
workers retrenched during the rail-
way strike. (24)1

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100”

[Faulure to take hack the workers
dismissed during the raslway strike
(25)].

“That the demand for a Supple-
mentary Grent of a sum not ex-
ceeding Rs, 8,81.62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

{Failure to institute an official en-
quiry into the working of the D, S.
Office at Adra, S.E, Railway. (26)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure te reinstate the workers
dismissed during the last railway

strike in the South Eastern Railway,
2n1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Need to pay compensation to the
workers and thewr families subject
to inhuman atrocities by the police

during the last ramlway strike,
(28) 1.

“That the demand for a Supple-
mentary Grant ot a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to withdraw false cases
agawnst the workers n the last rail-
way strike. (29)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of

ordmary working expenses—Ad-
minstration be reduced by Rs, 100.”

[Failure to abolish the  Railway
Board. (30)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—aAd-
ministration be reduced by Rs, 100.”

[Failure to make the railway elec-
trfication workers permanent  in
thewr jobs though they have been
sermng the Ralway for the last ten:
to fifteen years, (31)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100."

[Failure to revive the trains can-
celled during the last strike. (32)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of’



211 Supplementary D.G. SEPTEMBER 7, 1974

[Shri Jagdish Bhattacharya]

ordinary working expenses—Ad-
ministration be reduceg by Rs. 100.”

{{Failure to sanction bonus to the
railway workers. (33)1.

“That the demand for & Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[{Failure to employ adequate num-
ber of employees from Scheduled
,Castes, Scheduled Tribes and other
minority communities. (34)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordihary working expenses—Ad-
minjstration be reduceq by Rs, 100"

{Failure to pay salary to the strik-
ing workers for the strike period.
(85)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintcnance be reduced
by Rs. 100.”

{Failure to connect Agartala with

a railway line, (36)}

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

{Failure to reduce the second class
passenger fare in all trains. (37)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100,

1

(Raitwaye), 197695 a5y

[Failure to replace the work out
first class compartments on Asansol-
Puri line. (38)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100"

[Failure to stop the unusual delay
in starting the trains at Adra sta-
tion on the S.E. Railway. (39)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 20,16,47,000 in respect
of ordinary working expenses—
Operating staff be reduced by Rs.
100

[Non-implementation of the assu-
rances given to the loco-running
staff. (40)1.

“Thay the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 20,18,47,000 in respect
of ordinary working expenses—
Operating Staff be reduced by Rs.
100"

[Autocratic way of working of the
Railway Board, (41)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25000 in respect
of ordinary working expenses—
Operation other than staff and fuel
be reduced by Rs. 100.”

[Inability to effect economy in the
use of stationery. (42)].

“Thag the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25,000 in respect
of ordinary working expenses—
Operation other than staff and fuel
be reduced by Ra 100"
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{Irregular supply of uniforms to
the railway workers, (43)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
. ceeding Rs, 2,01,66,000 ih respect
of working expenses—Staff Welfare
be reduced by Rs, 100"

i [Failure to provide adequate faci-
lities for the education of the child-
ren of railway employees. (44)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,91,66,000 in respect
of working expenses—Staff Welfare
be reduced by Rs. 100.”

{Failure to replace tin sheds by
pucca sheds in railway quarters for
the railway workers (45)1].

SHRI P. G, MAVALANKAR: I beg
- to move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 88162000 in respect
of ordinary working expenses—Ad-
ministration be reduced by Rs, 100"

{Failure ro restore nmormaley and «
climate of confidence among lakhs
of railway employees in whose sus-
tained and devoted work and spon-
taneous loyalty depends the efficient
and smooth running of the Indian
Railways. (46)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect
of ordinary working expenses—Ad-
ministration be reduced by Rs, 100"

‘ {Failure to put an end forthwith
to all kinds of victimizarion of the
railway employees.after the recent
strike, (471

“That the derhand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in the respect
of ordinary working expenses—Ad.-
minjistration be reduced by Rs, 100"

[Failure to implement fully, speed-
ily and honestly the categorical as-
surance given on the floor of the
House earlier this month by the
Hon’ble Prime Minister that Gov.
ernment will examine all cases of
striking and  other railway em-~
ployees who have been dismissed
or suspended or punished with
sympathy and jfrom the human
angle, (48)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of

ordinary working expenses—.Admini«

stration be reduced by Rs. 100.”

[Failure to refrain from indiscrimi-
nate and arbitrary arrests of hund-
reds of Railway Employees before
and during the recent strike. (49)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary  working expenses—Ad-
mumstration be reduced by Rs. 100.”

{Failure to check the repressiwwe and
even brutal behaviour of the police
towards many workers and their
families during the recent railway
strike. (50)]

“That the demand for a Supple-
meniary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses Ad-
ministration be reduced by Rs. 100.”

[Failure to restart several passenger
trains in Gujarat which were cane
celled in the wake of and during the
recent strike (51)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses-~Admi-
nistration be reduced by Rs., 100.”

[Failure to start immediately the
work om conversion of metergauge
into broad-gage of the Delhis
Ahmedabad line. (32)].
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“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to complete -expeditious'y
the electrification of the broad-gauge
line between Sabarmati and Virar,
80 as to start the passenger and fast
trains between Ahmedabad and
Bombay. (53)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to start soon the construction
of the Bhavnagar-Tarapore new
line. (54)1.

“That the demand for a Supple-
mentary Grani of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to prepare concrete plans for
constructing a new railway line on
Kapadwanaj Modasa meter-gauge
tract in Gujarat. (55)].

“That the demand for g Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”"

[Failure to provide manneq gates on
at least such of the railway cros-
sing where the danger of accidents
has been provided to be real in the
recent past. (56)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary  working expenses—Ad-
minijstration be reduced by Rs. 100.”

[Failure to curb effectively the
racket that is going on openly and
blatantly with regard to reservations
causing considerable inconvenience

to bonafide, honest,
passengers. (57)]

law-abiding

“That the demang for g Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to start a direct new rail-
way tramn from Ahmedabad to
Varanasi via Kanpur and Allaha-
bad. (58)]

“That the demand for a Supple-
mentary Grant of a sub not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100."”

[Failure to operate at least one add:-
twonal fast train between Ahmeda-
bad and Bombay ot meet the heavy
daily traffic. (59)]

“That the demandg for a Supple-
mentary Grant of a sum not e¢x-
ceeding Rs. 8,81,62,000 n respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to resume the Awr-condition-
ed Chair-car De-lux train between
Ahmedabd and Bombay. (60)].

“That the demands for a Supple-
mentary Grant of a sum not excc-
eding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to give facilities of a direct
through bogey from Ahmedabad tv
Madras via Dadar, Bombay wuth the
Bombay-Madrag Mail. (61)].

“That the demand for a Supple-
mentary Grant of a sum not exce
ceeding Rs. 8,81,62,000 in respect of
ordinary  -vorking expenses——ﬂﬂ;
ministration te reduced by Rs. 100.

[Failure to provide simple but y_ﬂﬂd
food and refreshments in the various
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Restaurant Carg on the Indian Rail-
ways. (82)]

“That the demand for a Supple-
mentary Grant of a sum not exce-
eding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to provide a regular and
adequate wagon-quota to salt Indus-

tries in Saurashrra and Kutch for

expeditious lifting of the salt from

the places of production to centres

of sale and distribution. (63)]
“That the demand for a Supple-
mentary Grant of a sum nol exce-
eding R5. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

{Failure to improve the present erra-
tic, uncertain and inadequate wagon
allotments in the Western zone
which resulls into irregular and un-

dependable coal supples making it
difficult for the /proper and efficient

running of industries and power

houses in Ahmedabad and Gujarat.

{64)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduc=d by Rs. 100.”

[Failure to drastically deal with rhe

continuously rising corruption and
malpractices in the railways, from
untold
harassment, hardship and financial

top to bottom, causing

losges to countless passengers and
firms, throughout the country. (65)]

SHRI R. V. BADE: I beg to move:

“That the demand for a Supple-

mentary Grant of a sum not exce-
eding Rs. 8,81,62,000 in respect of

ordinary working expenses—Admi-

nistration be reduced by Rs. 100.”

[Failure to make permanent the rail-
way civil engineers who have been
in gservine for the lasi ten years or

more. (66)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-

ing Rs. 8,81,62,000 in respect of
ordinary working expenses-—Admi-
nistration be reduced by Rs. 100.”

[Failure of the Railway (Central and
Western) to fulfil the assurance of
the Railway Minister in the House
regurding the reinstatement of sus.
pended and dismissed workers who
tdok part in railway strike, (67)].

SHRI RAMAVATAR SHASTRI: I
beg to move:

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 881,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Anti-labour policy of Government.
(68)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in resprcy of
ordinary working expenses—Admi-
nisiration be reduced by Rs. 100.”

[Failure to abolish the useless Rail-
way Board, (69)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

|Use of fasmst methods for supres-
smg the lahourers during the lost
rarlway strike  (70)]

“That the demand for a Supple-
mentary Grant of 2 sum not exceed-
ing Rs 88162000 in respect of
ordinary werking expenses- -Admi-
nistration be reduced by Ras 100

{Infructuous cxpradvure of hundreds
erores of tupees in the process of
suppression ¢f the rmlway strike,

(1) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 88162000 in respect of
ordinary working expenses—Admi-
nistration bhe reduced by Rs. 100.”

[Failure to treat railway workers as
industrial workers and to give them
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the benefirs available to industrial
workers, (72)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100,

[Failure to check wncreasing corrup-
tion among railway officers. (73)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs 8,81,62,000 in respect of
ordmary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to withdraw all types of pro-
ceedings wmstituted againsy the wor-
kers durng railway strke. (74)]

“That the demand for a Supple-
mentary Grant of 2 sum not exceed-
ing Rs 8,81,62,000 in respect of
ordinary working expenses— Admi-
nistration be reduced by Rs 100.”

[Farlure 1o wnthdraw qll nourt cases
pending aganst the ramlway wor-
kers (75)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in 1espect of
ordinary working expenc<es—Admi-
nistration be reduced by Rs 100"

[Failure to grant recogmition to Indwn
Ralway Workers Federation and All
Indiwa Railway Employees Confe-
deration. (76)]

“That the demand for a Supple-
mentary Grant of 2 sum nnt exceed-
ing Rs 8,81,62,000 in respect of
ordinary working expenses— Admi-
nistration be reduced by Rs 100.”

{Failure to check the
of trains. (77)]

“That the demand for a Supple-
mentary Grant of &8 sum not exceed-
ing Rs. 8,81,62,000 in reapect of

late rTunning

ordinary working expenses-Admi-
nigtration be reduced by Rs 100.”

[Failure to resolve the controversial
18sues through mnegotiationg with
NCCRS, (18]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Re. 8,81,62,000 in regpect of
ordinary working expenses—Adma-
nistration be reduced by Ras. 100.”

[Failure to grant bonus to railway
workers. (79)]

“That the demand for s Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in respeet  of
ordinary working expenses—Adm:-
nistration be reduced by Rs. 100”

[Fatlure to constitute ¢ Commatree of
the Members of Parhament to en-
quire mto police atrocities commur-
ted on workerg during the strike at

Mugal Sara:, Danapur, Katihar.
Jamalpur Barauni, Samastipur,
Darbhanga, Dhanbad, Gaya and

Tther centres w the country (80)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
me Rs 8,81,62,000 in respect  of
ordinary working expenses—Admi-
nistration be reduced by Rs 100.”

[Demolishing of the combined office
building of Rmlway Employees Co-
ordmation Commattee and NC.CRS
of Dhanbad and theft of irs property
worth Rs ewght thousand. (81)1

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs 23,2000,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs, 100

[Failure to double Pgtna-Gaya line
in view of the heavy rush of pas-
sengers and to avoid bottleneck of
traffic. (82)]

“That the demand for a Supple-
mentary Grant of a4 sum not exceed-
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ing Rs. 23,20,00,000 in respect of
otdinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to provide sheds gt Parsa
Bazar, Nodwan, Pothahi, Nadaul
stations on the Patna-Gaya line of
Eastern Railways. (83)1

“That the demand ior a Supple-
mentary Grant of 3 sum not exceed-
ing Rs, 23.20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Need to expand Patna Ghat Rail-
way yard for the benefit of traders.
(84)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Need to lay new railway line from
Bihtq to Daltonganj und Auranga-
bad via Bikram-Paliganj-Arwal.
(85)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs. 881,62,000 in respect of
ordinary working expenses—Admi-~
nistration be reduced by Rs. 100.”

[Fatlure to condone break in service
of lakhs of employees who took
part in railway strike. (101)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs. 8,81,62,000 in resyect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to withdraw the cases of
suspension, discharge and remowvul
against the striking railway em-
ployees. (102) ]

“That the demand for g Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Continued detention of raiway em-
ployeeg under MISA in West Ben-
gal. (108)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in regpect of.
ordinary working expenses—Admi-
nistration be reduced by Rs. 100

| Failure to withdray legal Pproceed-
ings instituted agamst the Railway
employecs at the time of railway
strike. (104)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of.
ordinary working expenses—Admi-
nistration be reduced by Rs. 100"’

[Failure to release employees detain-
ed under MISA in the wake of work
to rule movement launched by the
Indian Railway Loco Mechanical
Staff Association from 24th Novem-
ber, 1973 to 24th January, 1974.
(105) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to withdraw the cases againgt
the employees effiliated to unrecog-
nised railway employees unions.
(106) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1.34.25000 in respect of
ordinary working expenses—Opera-
tion other than staff and fuel be
reduced by Rs. 1007

[Failure to check blackmarketing,

(1071
“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,34,25,000 in respect ol ordi-
nary working expenses—Operation
other than staff and fuel be reduced
by Rs, 100.”

[Shortage of forms and stationery in
radway office. (108)]

“That the demand for a Supple-
mcntary Grant of a sum not ex-
ceeding Rs. 2,91,66,000 in respect of
ordinary working expenses—Staff
welfare be reduced by Rs. 100.”

[Shortage of essenticl drugs in raile
way hospitals. (109)1 .
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[Shri Ramavatar Shastri]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,01,66,000 in  respect of
ordinary  working expenses-staff
welfare be reduced by Rs. 100.”

[ Unsatisfactory arrangements of
-canteens for railways employees.
(110)]

PROF. §. L. SAKSENA: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduceq by Rs. 100.”

[Need for construction of a new rail-
way line from Gorakhpur to Maha-
rajganj wvia  Nichlaul-Thuntibari
Bhaisaloran. (86)]

“That the demand for a Supple.
mentary Grant of a sum not ex-
ceeding Rs. 8,8162,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

INeed for construction of g new rail-
way ULne from Nautanwa to Lum-
bini garden in Nepal. (87)1]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 1007

INeed for construction of a halt sta-
tion at Lal Bahadur Shastri Nagar
situated two miles south of Anand-
nagar on Gorakhpur-Nautamni loop
line on N.E. Railway. (88)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,8162,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 100"

{Need for comstruction of a halt sta-
tion at Gurli belween Siswa and
Khada Reilway station situated
three miles north of Siswa on

Gorakhpur Chitauni loop line on
N.E. Railways (89)]

SHRI S. M. BANERJEE: I beg to

move:

“That the demand for a Supple-
mentary Grant of 8 sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to reinstate ali Railway em-

ployees who were discharged, dis-
mmssed, and removed from service
due to strike in May, 1974. (90)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 100.”

[Failure to gbolish Railway Board
(91)]

SHRI P M. MEHTA: I beg to

move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 8,81,62,000 in respect
of ordinary working expenses—Ad-
ministration be reduced by
Rs. 100"

[Failure to rewnstate 125 railway em-
ployees of Bhavnagar Division after
the strike. (92)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,8162,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 100.”

[Misuse of powers in the name ©f
“rewards” to so-called loyal ralway
employees. (93)]

“That the demand for a Supple-
mentary Grant of a sum not ex
ceeding Rs. 23,20,000 in respect of
ordinary working expenses—Re:
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pairs and Maintenance be reduced
b’ Rs. 100.”

[Need to repuair, improve and main-
tain second class cdaches of Western
Railway. (94)]

“That the demand for a Supple-
mentary Grant of u Sum not ex-
ceeding Rs. 1,34,25000 in respeci of
ordinary working expenses.—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Failure to reintroduce traing eancel-
led due to shortoge of coal in
Bhavnagar Division of Western
Railway. (95)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fucl be
reduced by Rs. 100.”

[Failure to provide wagons by Wesi-
ern Railway for lifting salt  from
Bhavnagar and Kutch. (96)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,91.66,000 in respect of
ordinary working expenscs—Stafl
welfare be reduced by Rs. 100.”

[Need to construct Hostels at Bhav.
nagar for the school and  college
going children of the Western [Rail-
way employees. (97)]

SHRI BHOGENDRA JHA: T beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,8162,000 in respect of
ordinary working expenscs—Ad-
ministrati

on be reduced by
Rs. 100

[Grant of recognition to unaffiliated
unions on N.E. Roflwey. (111)]

“That the demand for a Supples
mentary Grant of a sum not ex:
ceeding Rs. 8,81.62000 in respect
of ordinary working expenses—
Administration be reduced by
Rs, 100.”

[Fuilure to abolish the Railway Board,
(112)1].

“That thc demand for a Supple-
mentary Grant of a sum not exe
ceeding Rs. 20,16,47,000 in respect
of ordinary working  expenseg-

operaling slaf be reduced by
Rs, 100.”

|Failure to give project allowance to
the workens of Barauni-Gadhara
Project on N. E, Railway and to
withdraw cases against them, ignore
ing the written assurance given by
the Union Labour Minister during
the 33 day strike in 1969, (113)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
cecding Rs, 20 16,47,000 in respect of
ordinury working expenses—Opera-
ting staff be reduced by Rs, 100.”

[Fuilure to withdraw cases of re=
trenchment, dismissal against gll the
railway employees connected with
the last conntry-wide strike, (114)]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 13425,000 in respect of
ordinary working expenses—Ope-
ration other than siaff and fue] be
reduced by Rs, 100.”

[Hike in IIJ class fare. (115)]

“That the demand for a supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25,000 in respeci of
ordinary working expenses—Ope-
ration other than gtaff and fuel be
reduced by Rs. 100.”
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[Shri Bhogendra Jha]

[Failure to check the thefts of goods
and ticketless travelling in railways.
(118)1

“That the demand for a Supple-
mentary Grant of a sum not ex-
eeeding Rs. 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Delay in restoring Mauratha and
Korhia halts in Samastpur Division
of N.E. Railway. (117)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working exprnses—Ope~
ration other than staff and fue] be
reduced by Rs. 100.”

[Delay in laying a new ralway lne
from Jhanjharpur to Lokha Bazar
in Samastipur Division of NE.
Railway. (118)]

‘“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fue] be
reduced by Rs, 100"

[Need to construct mew railway line
between  Laukaha-Jainagar and
Sitamarhi in Samastipur Dwision of
N.E. Railway. (119)]

“That the demand for a Supple-
mentary Grant of a Sum not ex-
ceeding Rs 1,34,25,000 in respect of
erdinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Delay in constructing a new line bet-
ween Sakri-Hasanpur in Samasti-
pur Division of North-Eastern Rail-
way. (120)]

“That the demand for a Supple-
mentary Grant of a Sum not ex-
ceeding Rs. 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Delay in the construction of a broad.
gauge line from Samastipur to Dar-
bhange on North Eastern Railway.
(121) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Failure to convert Samastipur-Kha.
gaul Line ¢n N. E. Railway into a
broad-gauge line. (122)1]

SHRI M. KATHAMUTHU-I beg

to move:

“That the demand for a Supple-
menlary Grant of 3 sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working cxpenses-—Ad-
ministration be reduced by Rs. 100.”

[Failure to provide budget allocation
to strengthen the railway track bet.
ween Mannargudi and Nuloman-
galam. (125)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary working cxpenses—Ad-
ministralion be reduced by Rs. 100.”

[Failure to complete the electrifica-
tion work between Madras and
Vijayawada. (130)]

“That the demand for a Supple-
mentary Grantg of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs, 100."

[Need to restore all the passenger
trains cancelled during Locomen
strike in Branch lines in Southern
Railway. (131)]

“That the demand for a supple-
mentary Grant of a sum not e’-t
ceeding, Rs. 8.81,62,000 in respect ©
ordinary working expeme;--ﬂdg'ﬂ‘
nistration be reduced by Rs. 100-
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[Need to restore all the passenger
traing between Mayuran Jn. and
Tranquebar, Peralam and Karaikal,
Mayuram Jn. and Karraikkudi,
Tourthuaipoond; and Point Calirure,
Thanjavur and Nagore. (132)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 jn respect uf
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Failure to exempt fish parcels from
the levy of supplementary charges.
(151)1

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Need to make it clear that proposed
supplementary charges will not be
levied on salt. (152)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100"

[Failure to allot and prownde regular
and adequate wagon quotg for salt

movement from Veelaranniyam in.

Southern Railway. (154)]

“That the demand for a Supple-~
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Adm:-
nistration be reduced by Rs. 100."

[Failure to restore all the cancelled
traing on the pleg of coal shortage
in Southerm Railway since 1972,
(155)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Need to exempt Milk powder from
supplementary charge. (204)]

SHRI HUKAM CHAND KACHWAIL:
I beg to move;

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs, 100.”

[Failure to reinstate the employees
ditmissed, suspended and removed
from service duc to their participa-
tiom in the May, 1974 strike. (161)]

“That the demand for a supple-
mentary grant of 5 sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working cxpenses-Admi-
nistration be reduced by Rs, 100.”

employees policy of
(162) |

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 881,62,000 in respect of
ordinary working expenses-Admi-
nistrotion be reduced by Rs. 100"

[Anti-railway
Government.

[Repressinre attitude adopted by
Government during May, 1974 rail-
way strike. (163)]

“That the demand for a supple-
mentarv grant of a sum not ex-
ceeding Rs. 8,81,62.000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Failure to make available to the rail-
way emplovees facilities as admis.
sible to industrial employees. (164)]

“T'hat the demang for a supple-
mentary grant of a sum not ex-
ceeding R9 8.81.62.000 in respect of
ordinary working expenses-Admi-
nistraton be reduced by Rs. 100."

[Failure to extend Maksigung rail-
way line to Shivpur. (165)]

«phat the demand for a supple-
mentary grant of & sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-a:lmi;
nistration be reduced by Rs. 100.
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[Shri Hukam Chand Kachhwai]

[Failure to convert Ujjain-Agra
narrow.gauge line into broad-gouge
line. (168)]

“That the demand for a supple-
mentary grant of @ sum not ex-
ceeding Rs. B,81,62,000 in respect uf
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Failure to construct over-bridges at
all station in Guwalior Division
(167)1.

“That the demand for a supple-
mentary grant of @ sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

{Failure to institute judicial enquiry
into the atrocitites committed by
police on employees during the rail-
way strike in Gorakhpur, Bombay,
Jaipur and Jodhpur in Wester Rail-
way and i other States. (168)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect of
ordinary working expenses repair
and maintenance be reduced by
Rs. 100.”

{Need to run more trains on the
Howrah-Delhi/New Delhi line with
a view to remove difficulties being
faced by the people on account of
overcrowding. (169)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect o1
ordinary working expenses and
maintenance be reduced by Rs. 100.”

[Need to run fast trains between
Rae Bareli-Allahabad-Delhi/New
Delhi with a view to remove the di-
fculties being faced by the people
due to overcrowding. (170)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-ra-

pairg and maintenance be reduced
by Rs. 100.”

INeed to attach direct bogies from
Partapgarh to Howrah-Amritsar and
Punjab Mail trains. (171)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100.”

[Need to run more trains of fast trains
on Lucknow-Delhi/New Delhi line
in view of the heavy ruch of passen-
gers. (172)1].

“That the demand for a supple-
mentary grant of a sum no! ex-
ceeding Rs, 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100.”

[Failure to conmstruct an overbridge
near Morena station on Central Rail-
way. (173) ).

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses re-
pairg and maintenance be reduced
by Rs. 100.”

[Failure to extend the narrow.gauge
line from Sopar Kalan to Sawai
Madhopur on the Central Railway.
(17 1.

“That the demand for a supole-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100.”

[Failure to connect Bhind with Eta-
wah railway line. (175)1.

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 28,20,00,000 in respect of
ordinary working expenses-repairs
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and maintenance be reduced by
Rs. 100."

[Failure to convert the nmurrow-gange
line from Guwaulior to Bamor Jurg
Sabalgarh und from Sheopur Kolun
to Sawai Maedhopur into  brood-
gage line, (176)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 28,20,00,000 in respect
of ordinary working expenses-
repairs and maintenance be reduced
by Rs. 100.”

[Failure to convert Gwalior-Shivpuri-
Guna Maks: line into broud-gauge
line. (1T ].

“That the demand for a supple-
mentary pgrant of a sum not ex-
ceding Rs. 23,20,00,000 in respect ol
ordinary workingf expenses-repairs
and maintenance be reduced by
Rs. 100.”

[Failure to renovale narrow-guuge
passenger coaches and engines vpe-
rating in Manjhi Division on the
Central Railway. (173)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respent of
ordinary working expcnses-repairs
and maintenance be reduced by
Rs. 100.”

[Failure to make arrangements for
light, waterchains and  sanitation
faciliies in narrow-gauge, railway
passenger coaches operating in
Jhansi Division on the Central
Railway. (179) 1.

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect of
ordinary working expenses-repairs
and maintenance be reduced by
Rs. 100

[Failure to make arrangements for
water, lipht, waiting rooms, cater.
ring and sanitation facilities at

several siations in Jhansi Division
on the Central Railway. (180)],

“That the demund for a supple-
mentary grant of a sum not ex-
ceeding Iis, 1,3425,000 in respect
of ordinary working expenses-
operation others than staff and fuel
be reduced by Rs. 100"

[Failure to eliminate blackmarketing
in railway tickets. (181)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceediny, Rs. 13425000 in respect
of ordinary working expenses-
operation other than staff anq fuel
be reduced by Rs. 100.”

[Failure to stop blackmarketing in
reservation of berths, (182)1].

“That the demand for a supple-
mentary grant of a sum not ex-
coeding R 1,34 25000 in respect
of ordinary working expenses.
op a1y other than staff and fuel
be reduced by Rs, 100.”

[Failure to check ticketless travelling
in trcen . (183)].

“That the demand for a supple-
mentary giant of a sum not ex-
veeding Rs. 1,34,25,000 in respect of
ordinary working expemnses-opera-
tion other han staff and fuel be
reduced by Rs, 100.”

[Failure to check pilferage of railway
property. (184)1.
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19.18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,

September 9, 1974/Bhadra 18, 1898
(Saka).



